CENTRAL ADMINISTRATIVE TR IBUNAL
CALCUTTA BENCH

0.A, No, 1081 of 1997, .

Present :  HON'SLE DR, B,C, SARME, ADMINISTRATIVE WEMBER,
HON'BLE MR, D, PURKAYASTHA, JUDICIAL MEMBER,

‘Kalyan Canguly,

5/o- Late H.L. Ganguly
_ work ing as Peon, ATI, 5a3nagar,
N . Houyrah-5, . g
xy s Applicant,

Urs,

1, Ugion of India,
through the Secretary,
Ministry of Labour,
GOVt. of India’

New Delhi,

2, The Director General/Joint Secretary,
Employment & Training,
Ministry of Labour, Govt, of India,
Shram Shakti Bhauwan,
2% 3 Rafi Marg, Ney Delhi-1,

3. The Director,
Advance Training Instituts,
Calcutta, Dgsnagar, Howrah-711105,

cer aes Respondants,’

For applicant : Mr, B, Mukher jee, Counsel,

For respondents : -Mr, M.S, Banerjee, Sr, Counsel,

Heard on 4.11.97 and : ' - .
17.11,97, _ Ordered on : 17,11,1997,

BQCO Sal’ma. amo

<

1. The dispube raised in this petition is about the disciplinary

proceeding instituted against the applicant by a Charge Memo détad

16,3,1995 as set out at Annexura 'Al' to ths petition and zlso for

- the Inquiry Report and the Ordar of the Discipdinary authoritg,inflictinn"

A ish ” :
""‘l" 1 - W . COnt d..



P/K/C,

- No order. is passed as regards costs,

Page-2,

punishment on him)dated 2,8,1996 uheréby his pay yas reducad
by ons stage from fs, 940/~ to Rs, 926/4 in the Scala.of pay
of Rs, 750-940/-'Foré pariod of one year with effect from
1.9619§6. The applicant\is afagéon"under the respondsnts,
He filed an appeal petition, as has been submitted by the 1d,

Counsal for the applicant and that appesl petition was filed

on 5.9.199 to the sppellate authority,

2, This matter was heard in part when ths 1d, Couﬁsel for
the respondents was directed to make submission whathaer the

appeal petition has since been'diSposed of, When the admiss ion
hearing of ths matter wss taken up today, Mr, M.S, Baneriss, 1d

*

Sr, Counsel Submits that the appeal petition has not yet bean

disposed of, |

3. In'view of the above'position, the application is
disposed of at the stage of admission hearing itself with the
direction that within a perjod of six(6) weeks from the dats of
communicétion of this order, the appsllate authority shall
dispose of the appeal pstitidn filed by the'applicant on 5,9,96
and paSs appropriate orders thereon as per rules, which Shall
be commuﬁicgted to thé applicant within one (l)vmonth therafter,
We give liberty to the applicant to approach this Tribunal once

again if he is aggrieved by the order of the appella

My

(@, Purkayastha ) ' ,—u¥v B.C. Satma )
- Membar (J) Member (A)

el e



